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Status Report on unauthorized constructions and encroachment of bank in 
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Sarovar Premiere Resort (Earlier Mis. Puducherry Back Water Resort Pvt. 
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4. Paver block walk way was laid along the river bank and construction of

Wooden Jetty in R.S. No. 4/3 is owned by Thiru. Gunasekaran S/o. 

Kuppusamy Counder (Former proprietor ofM/s. Puducherry Back Water 

Resort). Annexure-XI.

14) I respectfully submit that, the factual report is submitted before the Hon'ble

Tribunal and humbly prayed that this Hon'ble Tribunal may pass such

further or other orders(s) as deemed fit and proper in the facts and

circumstances of the case.

VERIFICATION 

DEP� 
MEMBER SECRETARY 

PUDUCHERRY COASTAL ZONE 
MANAGEMENT AUTHORITY 

PUDUCHERRY 

Verified at Puducherry on 10.07.2025 that the contents of the above status report 

are true and correct to the best of my knowledge and information as derived from 

the official records and nothing material has been concealed therefrom. 
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